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Report on Feasibility of Interlocking System in Industries having 

Online Continuous Emission Monitoring Systems (OCEMS) 

 

1. Background 

In the matter of Tandur Citizens Welfare Society v/s Government of Telangana 

& Ors., OA No. 195/2016 (SZ), filed before the Hon’ble NGT, Southern Zone, 

Chennai, the Telangana State Pollution Control Board in its report dated 

26.07.2021 mentioned the following: 

“3. The OCEMS was functioning continuously without any 

interruption from January 2021 to till date. With regard to the 

production, 

there will not be any impact on production due to non-functional of the 

OCEMS. However, based on the directions of the Board, all the three 

cement industries (M/s. India Cements Limited, M/s. Penna Cement 

Industries Ltd and M/s. Cement Corporation of India Ltd.) have installed 

interlocking systems. The purpose of the interlocking system is that 

whenever the control systems fails, the feed of raw material is cut off 

automatically and the emissions are controlled.”   

Considering the fact regarding interlocking systems in cement industries, the 

Hon’ble NGT vide order dated 24.08.2021, directed as follow: 

“iv. The question of the interlocking system which has been introduced in 

cement factories can be extended to other industries as well where this 

Online Continuous Emission Monitoring System (OCEMS) is installed 

and State of Telangana and State Pollution Control Board are directed to 

take steps in this regard. 

v. The Central Pollution Control Board (CPCB) is also directed to 

consider this aspect and implement the same in other States as well.” 
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2. Inception of Online Continuous Effluent/Emission Monitoring System 

(OCEMS) in industries 

In order to strengthen the monitoring and compliance through self-regulatory 

mechanism, CPCB vide directions dated 05.02.2014 issued under Section 

18(1)(b) of the Water (Prevention & Control of Pollution) Act, 1974, and 

18(1)(b) of the Air (Prevention & Control of Pollution) Act, 1981 directed State 

Pollution Control Boards (SPCBs)/ Pollution Control Committees (PCCs) to 

ensure installation of Online Continuous Effluent/Emission Monitoring Systems 

(OCEMS) in 17 categories of highly polluting industries and common waste 

treatment facilities.  

This step was taken to inculcate the habit of self-monitoring within the 

industries to ensure compliance of prescribed environmental standards. The 

OCEMS informs industries regarding the quality of effluent/emissions being 

discharged from stack/outlet on real-time basis and alerts them to take 

appropriate action in case of exceedance of pollutant parameters, to meet the 

prescribed environmental norms.  

There are 4,247 industries under 17 categories of highly polluting industries, out 

of which 3,535 industries have installed OCEMS and provided data 

connectivity to CPCB and SPCB. For remaining 712 units, closure directions 

have been issued. 

3. Industrial Inter-Locking System 

Many industrial sectors adopt interlocking system, where industrial operations 

are regulated with different control system such as instruments, devices, 

networks, etc. In such system, the control devices operate at pre-set 

parameters/range (such as temperature, pressure, etc.), failing which 

interlocking system get triggered/activated to regulate the process. 
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Such interlocking systems are used by industries to ensure quality control in 

product manufacturing, minimizing wastages/losses of raw-material/final 

product and to ensure safety in operations. 

4. Assessment of feasibility of interlocking of industrial processes with 

OCEMS 

In order to examine the feasibility of introduction of interlocking system in 

various industrial sectors having OCEMS, CPCB constituted a Committee, vide 

order no. CPCB/IPC-VI/OCEMS/Interlocking, dated 02.02.2022 (copy given at 

Annexure-I), comprising of the representatives of (i) National Environmental 

Engineering Research Institute (NEERI), Nagpur, (ii) National Chemical 

Laboratory (NCL), Pune, (iii) West Bengal Pollution Control Board, (iv) 

Maharashtra Pollution Control Board and (v) Central Pollution Control Board.  

During the meetings held on 05.02.2022 and 02.05.2022, the Committee 

examined the matter and recommended the following: 

i. The purpose of OCEMS is to regulate and minimize inspection of 

industries on routine basis by bringing self-discipline in the industries to 

exercise self-monitoring and compliance. Further, through continuous 

access of effluent and emission data, SPCBs/PCCs and CPCB also ensure 

constant vigil on environmental compliance by industries. 

ii. OCEMS are linked to both CPCB and SPCB servers and SMS 

messages/alerts get generated in case of value of pollutant parameter 

exceeds prescribed environmental norms, non-acceptable variations in 

data and offline behaviour of OCEMS. The existing set up is adequate for 

self-monitoring and to initiate corrective action, including regulating the 

production process. 

iii. It is not recommendable to use OCEMS based interlocking for instant 

shutting down of industrial processes, as the same may pose risk to 
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safety, health hazard and uncontrolled emissions, due to incomplete 

chemical reactions/processing, especially in the industrial sectors such as 

chemical industries, copper smelters, thermal power plants etc. 

5. Steps taken by CPCB to ensure industrial compliance through OCEMS 

The real-time OCEMS values of environmental pollutants of trade effluent and 

emissions, discharged from industrial units are transmitted online to CPCB and 

concerned SPCB/PCC servers on 24x7 basis. The central software processes the 

data and in case of value of pollutant parameter exceeds prescribed 

environmental norms, an automatic SMS messages/alert is generated and sent to 

industrial unit, SPCB and CPCB, so that corrective measures can be taken by 

the industry immediately and appropriate action can be taken by concerned 

SPCB/PCC.  

CPCB also carries out inspection-cum-monitoring of industries, selected on the 

basis of the real time data received through OCEMS installed in industries. 

Since 2016, on the basis of SMS alerts generated due to violations of 

environmental norms, CPCB has been carrying out inspection-cum-monitoring 

of 17 categories of highly polluting industries on random basis. In case of non-

compliance, action against industry is taken under the provisions of Water Act, 

1974, Air Act, 1981 and Environment (Protection) Act, 1986.  

6. Conclusion 

Considering the present status of OCEMS and also keeping in view the risk to 

safety, health hazard and uncontrolled emissions in case of sudden shut-down of 

processes, it is not recommendable to force industries to install interlocking 

system between production processes and OCEMS.  
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